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u PEN C uU RT 

CE NT11AL AOPlI NISTRATIVE TH I BUNAL, ALLAHABAD BENC H 

ALLA~ABAD 

All ahabad : uated this 26th day of Apri l, 2001 . 

Urig inal Appl ication No . 475 of ~~~O~ 

CJ liA ~l :--
Ho n ' b l e f'lr. SK I Na gvi , J .111 . 

Ch botey Lal Verma , 

Son o f Lat e ~ ri Roshan La l Verina , 

Res i dent of Vil 1 age & Post - f'la ndenpur , 

Ui strict - ~ lig arh . 

(Sri v. P. Singh , Adv uca te) 

•••••••• Applicant 

ver sus 
• 

1. Uni o n o f Indi a through i ts Secr et ary , 

ue partme nt ..:> f !-Ost , uak 8hawan , New ue lhi. 

2 . 

3 . 

P..:>s t 1'iast e r Genera l , Agra . 

Se ni o r :'.lu r-eri ntendent of P..ist uffices , 

Aligarh, Uistrict Al i garh . 

4 . 1.\sst . !:l u ,_,e rintenaent of Pust uffices, 

Cent r a l Sub Di visio n, A1igarh . 

5. Branc h Pest f'la ster, P. u . Si ktar a , 

Oi s tr ict-Aliga rh. 

(Sr i 1•1a n oj Kumar , Advocate) 

•••••• Respo nde nts 

By Ho n ' b l e 1(ir . SKI Naqvi , J . M. 

As pe r a pp licant ' s case., his fathe r, name l y , La te 

rios han La l Verma , died in harness o n 26-1 1-1 999 while he 
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was wur king as EDDA in the r espondent s establ i shme nt l eaving 

behind hi m his widow and t hree s uns . The e l de r son of the 

I 
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r... I 

f, ,dece t:i sed e mpl oyee i s said t o have bee n living sepa r ate l yJ\1ul 

0 

Qph a ving no c uncern wi t h the dependents ' l ef t by the decased , __ 

~ 'the family oeing in di s tress , the a Pi-J l ic ant ~ r i Chhote 

La l a pplied f or a ppo intrnent on compass i onate . As a short 
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term relief he was engaged f or a limited µ3 riod of six 

month s a nd disengage d thereaf t er. J n his move for 

a ppuintme nt on compass i o na t e gr ou-nd, t he re spo nde nts 

oirected h im t o f urnish a un de r taking and the ap~1ic ant 

f urnished the un de rt ak ing t hat he wil l lookaft er his 

widow mothe r a nd eJ so that he has no o bj ectio n i f his 

e m~ lu me n ts ar e pa id dir e ct t o his 1nuthe r: Afte r this 

much devel opme nt the respo ndent s are keeping a l o ng 

• 

si l ence a nd , the r e f ore , the apr licant has come u p through 

this uA seeKing r e lie f ta the effect tliat the res pondents 

be di rec ted t o i ssue a ppoint ment l e tt e r t o the ap plic ant 

on the pos t of EDDA. 
I 

' 
2 . Sri Plan oj. Kuma r, l earne d c oun s el f or the r esponoen 

' has raised seriuus ubject i on agai ns t the maintaiability 
#V..C 

of t he mat te r and me ntiuns that the f a c~ as ~;; bee n 

i nc a r porated in the uA cannot be take n t o be as corre ct 

wi t nJut giv ing an o~portunity to the r esponoents t o ve rify 

the same and make submission. 

3 . Keeping i n view the fact s and circumst ances of the 

ma tte r, I fi nd t hat the r e s po nde nt cannot be di rec t ed t o 

i ssue a~~o intme nt l e tt e r t o the a ~~ licant. At the mos t 

the res po na ents can be dir e cted t o consider the c ase of 

the aµ 1,, J.ic ant on c ompass i o nate gr ound. 

4 . It i s also quite evident fr om tl1e pl eading o f the 

a pp li cant th at . · t ne r espo nden t s have.. not a ppointed the 
en-. deA...- pt c1' · . . ' .. ap pl.i can1-At the same time t here i s nothing on rec or d t hat 

. 
they have refused t o c ons ider the c as e of the appl ic ant. 

In t he circumst ances , the UA is decided with the direction 

that the matter of com passionate _ gr ound_ appo intmen t t o the 

a ppl i cant ~ ri Chh ote La l Ve r ma be deci ded exe pditio us ly and 

preferably withh a per i od of three m~nths from the date 
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of s u 1-'Pl y of a copy of this order . The JA i s decided 

a c cording } y . There sha J l be no order as t o c ost s . 
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